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CENTRAL ADMINISTRATIVE TRIBUNAL: BANGALORE.

DATED THIS THE 6Til DAY OF OCTOBER,I1987.

PRESEINT:
Hon'ble iir.justice K.S.Puttaswainy, . Vice-Chairinan,
And:
Hon'ble wir.L.FLA.Rego, « wvieinber(A)
APPLICATION NUWBER 776 OF 1987
H.S.Sadashiva,

Aged 45 years,

S/o late H.L.Siddappa,

Provident Fund Inspector Grade-ll,

General Secretary,

Karnataka Provident Fund Ewployees' Union,

(Regd. & iRecognised)

Bangalore-60. .. Applicant.

(By Sri S.B.Swetadri,Advocate - absent)

Ve

l. Regional Provident Fund Couunissioner,
Bhavishya Nidhi Bhavan,
8, Rajarain ivwohan Roy RrRoad,
P.B.iN0.2534, Bangalore-25.

2. Central Provident Fund Couiinissioner,
9th Floor iayur Bhavan,
Connaught Circus, ~New Delhi-l. . kespondents.

(By Sri ii.S.Padinarajaiah, Standing Counsel)

This application cowming on for hearing this day, Vice-Chairuian
made the following:
ORDER
Case called on more than one occasion. On every occasion,
the applicant and his learned- counsel are absent. Ve.have perused .. .
the papers and heard Sri ivi.S.Padmiarajaiah, learned Senior Central

Governnient Standing Counsel appearing for the feSpondents.

2. This is a transferred application and is received frow the
High Court of «Karnataka under Section 29 of -the -Adutinistrative --

Tribunals Act,1985.
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3. At the matefial- time,the applicant was working as a Provident
Fund Inspector Grade-Il ('Inspector') in the office of the Regional
Provident Fund Commissioner, Karnataka, Bangalore. He claims
to be the Joint Secretary of a Union called the Karnataka Provident
Fund Einployees' Union ('Union'). It is his case that he attended
a conference on 19th, 20th and 2lst way,l981 as a delegate of the
Union. kHe claiins that those days on which he attended the conference
should be treated as special casual leave under the relevant Leave
Rules which was not acceded to by the authorities. Hence, he appro-

ached the iigh Court on 19-1-1982 in Writ Petition No0.3344/82 for

a direction to treat the aforesaid days as special casual leave.

4. In rejecting the claim of the applicant, the authority has
given reasons., we are of the view that the reasons on which the
authority had rejected the claiin of the applicant are sound)wmegu—d}
do not call for any interference. Even othgrwnse, the petty claiin
of the applicant relates to a period which had already lapsed. On
any view of the matter this is not a fit case in which the petty

claiin of the applicant calls for a detailed examination and accept-

ance,

5. On the foregoing discussion we hold that this application
is liable to be dismised. Ve, therefore, dismiss this application. But,

in the circuiustances of the case, we direct the parties to bear their

own costs. ) e /
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